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10.02. 200? Pxes:mt Hon’ble Sri K V. Saclndanandan

‘Vice-Chairman.

Heard Mr. M Chanda, learnedf‘ *
gounsel for ¢ the apphcant and Mr. A K
Chaudhuri, learned Addl -C.Q.8.C. for the

rapondents.
The applicant is' now, Workmg as Sr.
2

QScxenhst claiming the benefit of tenure ;-

gchome statton posting. He has had the

-§occasxon to work, in Andhra Prad&h and '
§

! other places. The applicant 1 is a permanent
5resldent of West Bengai :He was posted * -
jand transferied at ICAR, Umiam, Shillong
afrom Makhdoom, U.P. and presently, heis -

‘ ‘Workmg at Umiam, Shillong, He: ‘has made

?‘epr&dentatmns for ‘poating in his home -
Eown on compasmonate grounds which is .

till pending for dxsposal The mlpugned-a

. %:rder dated 19. 01 2006 was ‘passed by the

;apondemts transferrmg the applicant to

| - . Contd/a
Cortda«-s
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B not well, - - - f : 9
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i

228 0.AL 39/2006

~ ICAR, ’I‘npura Cemtre at Lembuchma i
the State of Tnpum Wlthout consud@ing

- his optlon for- chozca stahon

- The contentmn of the apphcant is |

' "that Sri- 8. Naskar, | Sr Sclentxst has

already been posted at ICAR Tnpura'

"Centre as far back as 120 08, 2000 This

to Sri S Naglgm, Sr* Scxenﬂst mth
) immediate' eﬁ‘ect _ Comnsel f&r« :

~

-'unnecessary exercxse and tra.nsfm' of the

apphcant will adversely aﬁect the personal |
< ifife of the applicant smce hts mfe is also~

o

Whén ‘the . matter ‘came - u‘p for
adm;.ssmn ag’ unhstp&, Mr CAK

Chaudhun, ’ leamed Addl C G S.C.

submlts that he has to take mstruct:on in

the mater and notice may be 1ssued to:the

r@pondents ‘From® the-

1{_.,_'..

o subxmtted “that thé*-rh;br ticant, ,hds beeﬁ_

T transferred by mpuﬁii’ed\ ordm' dated

- 19.01.2006 ,on Otemporary basis tﬁl at_he

pomtmn of Sr Sclemhst m ﬁﬂed up at

o Tnpura Centre. - SREE

Let the nohce be 1ssued |to the“

r&apondents Conmdermg the. | entn'e
aspects thxs Court’ *ﬁd.mects ‘that  the

;_,.lmpugxledtprdg: dated 1?.01.29(}6, as. far:
- .as the applicant is'concerned, will be

stayed till the ne.xt_;iate,f if the gp;plicap
has not already been re.hrwéd Counsel _fOr

e Ol‘det' dated 08 02 2006 the apphcant 5

d:rected to be reheved *?mth nnmedmte

eﬁ'ect m the afternoon of 10 02 2006 |

: 'Q?!lt(l/!*

prder is stdl subaxstmg The apphcant has °
o - nﬁwﬁbeen directed to hand over the charge

_apphgant also subm_lttedl that : thls 48

records, he has :

I

iy
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centd/-
o ' © 18.02.2006 . which iz at hand. Therefore, this ‘;der
also will be kept in abeyance till the next
date.

Post on 13.03.2006. Issue copy of

/ é . this order forthwith.
%/’ 4 ‘ Vice-Chairman
' ) fmb/
e\ T
, S
/}/ \\.}?3 13.03.2006- Avait netice. Pest en 24.4.2006.
" o ' Interim exder datgd 10.02.20086 shall
7&/ ,y\ ‘ _ centinue till the next dage.
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- nart:.her iour weeks t&me 13 ,
vgram'.ed to the rzespondents to f.i.le
.reply- st.atemmt,. Post on 24.5.2005.

? Intexm order vill oonunue till the

24.4. 2006

. 'n@:t, dat.eo :
ké&“ CA*-dvﬁ1.0¢¢Zv\" ‘ ‘ .;mV1¢§~Qhairm§n
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13.,07.2006 Mrs. R.Se. Chowdhury, learned
§

\o — i}‘r‘CDJS, , counsel for the respondents submitted that

— 1 " during the pendency of thés proceeding

Wo whs s Leom some developmentg heve taken place and the

‘ applicant has been transferred to Patna

/bbwjv and the applicant has joined as per the
order. Copy of the order has been prcduced
by the learned counsel for the respondents
, which is kept on record. Learned counsel

, for the applicant submitted that he would

i s 1ik2 to take instructions from his client,
; i Post on 1840742006

- e = -

i ]

Vice=Chairman
] ..mb_ 1
{3 — G !
i} (} ’L ' 18.07.2006 Heard learned counsel for the
L
No U0\4> Wwineo bec m ; : parties, The applicatiom is closed in
LCLLQQ : terms of the order pas
) ' sheets,
%— T !
N (] !
1
1 9
i
o : : - Vice-Chairman
%4/42@5/%—-
Lecenh Co .



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

aaaaaaa

30 of 2006 .
_ O.A. No. bersereereisensiesenesers it assennsrserasserrerseneresnasssorissderisinssasas
18. 0'7 2006
DATE OF DECISION ..
Dr. S.X. Das o ~ | -
esrevessessrenesssesneseerernnree eirerasescsmsesssssinresssseronostievessorestessssonnen Applicant/s
Mr M. Chanda Mr. G.N. Chakrabarty Mr S. Nath |
fheatteruen e et vt b e s g st rresan e S s e et eer e et s er e R e ke ransRe s s rnes Advocate for the
' : : Applicant/s.
.- Versus -
Union of India & Others ' ' . :
................ teeereerrerernereererrenrereereenereentrrenseneveniesseeseneereereeress RESpONdent/s
Mr K.N. Chowdhury Mrs. RS. Chowdhury Mr. G. Rahul
....... eetreennnceeeresneranserreciebrersnrnasiernsrnrsannenserrnrnssesvensasesescs SAVOCAte for the
' . Respondents
CORAM
HON’BLE MR K.V. SACHIDANANDAN, VICE-CHAIRMAN
1.  Whether reporters of local newspapers ' Yes/No
'~ may be allowed to see thé Judgment?
2.  Whether to be referred to the Reporter or not ? Yes/No
3. Whether to be forwarded for mc}udmg in the ngest
-Being complied at Jodhpur Bench ? ~ Yes/No

4.  Whether their Lordships wish to see the fair cop
of the Judgment ?

‘Ye's/ No




iN THE CENTRAL ADMINISTRATIVE TRIBUNAL <
Original Application No. 39 of 2006.
Date of Order: This i.:he. 18th day of July 2006.

- The Hon’ble Sn X. V Sachtdanandan Vlce-(“hauman

" Dr. Samir Kumar Das

~ 8/0 - Late Santosh Kumar Das
Sr. Scientist (vae Stock Production Management:)
ICAR Research Complex, (For NEH Reglon) ' |
Umroi-Road, Umiam ‘ . _ T
Meghalaya 793103 o o |

‘By Advocates Mr M Chanda Mx GN Chakrabarty& Mr. S Nath

1.

- Krishi Bhavan - . oo : . :
":NeWDelhx-ll()OO} | : - L

Ap phcant

- Versus- -

The Umon of. Indxa _ .
Represented by Secretary to the

- Government of India, - P o P . e
- Mzmstry ongrxcultme : ; -
K New Delh; :

- The Secretar}'

Indian Council of Agr;eultural Research

The Director Genera} ' ..
Indian Council of Agricultural Research

1

Krishi Bhavan: - . ,
NewDelhl 110 001.

... The Dn ector :

* Indian Council of Agncultural Research :
"1CAR Research Complex, (For NEH Regxon)
. Umroi Road, Umiam

o Meghalaya 793103

The Admxmstxatwe thcer o
- ICAR Research Complex, (For NEH Reglon)

- “Umroi Road, Umiam
Meghalaya 793103

’

| Dr. KM Buzarbaxuah '

Director .

- ICAR Research Complex, (Fox NEH Regmn)

Umroi Road, Umiam
Meghaiaya 793103 '
Responden!:s

By Mr K. N Choudhury, Sr. Advecate Mrs. RS Chowdhu:y & Mr G.

r 'Rahul Advocabes -



T~

RDER ORAL
V. SACHIDANANDAN (V. C. )

The apphcant who is workmg as Sr. Scxentxst (vae Stcwk
Product;on Managemex}t) ICAR Reseax ch (‘omplex (For NEH Reglon)
Umroi Road Umiam Meghalaya was transferi ed to Agarta}a wde
order dated 19 01 2006 Aggr;eved by the said action of | the
'1espondents ‘the apphcant has filed. this apphcatxon seekmg the

fo]lowmg rehef‘s -

L)

8.1 That the Hon'ble Tnbunal be pleased to

set aside and quash the impugned order

of transfer and posting bearing letter
No. RC(E)2/2003 ‘dated 19.01.2006

‘(Annexure ~ 3) so far the applicant is

concerned  as well as the impugned
Office order relieving the applicant vide
letter No. RC(E)Z/GB dated 08.02 2006

8.2 Thai: the Hon’b!e T; xbtma] be p}eased bo
E direct the respondent to -allow the.
applicant to . continue in  the present

place of posting till consideration of his '

- choice posting.in any of the ‘3 choice
-places indicated in his representation
dated 15.07.2005 as per the O.M. dated.
14.12.1983, 01:12. 1088 12.07.98 issued"
by the Govt. of India.

' o - 83 Cost of the applica{tipn;;

{ RS ! :
- 84 Any other relief(s) to which the applicant

is entitled as the Hon‘hle Tr;hunal may
deem fit and proper.’ \

'2.7 Heard Mr M Chanda leamed counsel for the apphcant

-

. and MAS R S. Chowdhury, leamed counse} for the respondents
3. Mrs. R.S. 'C}ipw'dhury,, Iearned;:ounsel for thejrespondents
0 " R ‘ ’ . 4 : .

submitted that during the per{dency' of this application,

- dated 26.05. 2006 the apphcam has beén t:ransferred to Patna and the

‘apphcant has JOined as per the sa)d 01der Mr M Chanda leamed

i
1

. N - . o

| | | ) | \\/ [ .

. : H |
. i / . i
. i )
. H

. - S . L - .
A

vide ord er

-»
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>

- counsel for the applicant submitted that so fér as the cause of ac‘tionv

“in this application is concerned, the -épplicant has a'lré'ad'y got'the

rehef The applicant has further gr;evance as to the pomt of LhOlCG

~ stationg that he has aheady opted However Mr (‘handa leaxned
‘counsel for the.apphcant subm;ﬁed that he will thhdraw theOA and
will not pursue, 1f hbert:y is g;ven to the apphcant to ﬁle __

repr esentatmn for further gr;evance if any, fox thch the respondents Y

learned counsel for the apphcant is recorded.

4. Since the O.A. has become infructuous by re.cording.'t'he'
N . ’ N B T . '

withdrawal submission, the O.A. is closed.

4

. V. SACHIDANANDAN)
~ VICE-CHAIRMAN

f
l .
|
\

oY

‘may be dzrected to cofisider the same. The above submission- of- thew L
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Animal I\c‘pmdu« tion) from fCAR

Bampftm to {C/IR Research (. “omplex for ER,
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Dlrector. ICAR RC for LR Patna. The actual date of joining of Dr. S.K. Da:

intimatad to the Counctl..

' 1 Dr.$ D.ls ch‘ QCIEI;tlstl :f&nuiqu' Repmductmn) ICAR RC for NEH Reglon
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INDIAN COURCIL OF AGRICULTURAZ RESEAROE

‘

NN ICAR RESEARCE COMPLAX FOR N.E,B, REGION - X
i A" URROI ROAD, YAIAN =793103 ( NEGRALAYA') ‘ / b

i , ;‘l\ R d \ ' ot } . . i m'\’ [ u‘;‘ \

IS O\ H0.R0(P)20/93/483  pated ymtan, the 262h Hay,2006.

?',, ' "/ N .

E;j’ o Tn pimanemea oy Oormetlls 0fptss ortup )‘u‘l"t‘;“td’ﬁ'ﬂgff-—
il OTwPer IT dtd® 215432006, DrI8,L. D08, Sentor Setentist (4,3_)
o il of this Complex Hotre. 2uiam ta herehy reltened I the
0! AW arternoon of 315502006 80 a8 to enadle Atm to Jotn hia mew
b i pince-op Po¥ting at ICAR Research Complex for Eastern Region,
,r . i;h,*, ‘ Pdtna.. v e . o | e ' - . |
b 84/~ K, X, Bufarbaruar .
!, N | Direotor = . : '
I il wemo HO\RC(P)29/95/483: - . patad futan, the 26th Nay,2006) .
‘.!M; ‘ !’“" 5 ) - . T C ' ’ .-.‘. -
o "1 il CoPY for information and neoessary aetton to i - Co I
} BRSO P Dris.K,pas, Semior Soléntise ‘le) JC4R Rasearon = .. ‘
b e Complex for ¥I5H Region, Umiaws ke fa requested to -
Ve gl f hand over all the relevant papers of the ProJects handled
' g by him to the Head of the Divisgon inoludtng the _odarge -
l o .. of. the poatd | L T T T Co
" a2 rhe Fead & Inokarge, Divteten of intmal Production,
T ‘ué!’ip 1}‘;; ICAR Researehr Complexr, imiam wigh g . request 2o take.
§ Tl ‘Hm : over the charge from DriS,K,Das, Sriisetentiag (4.2)%",
U i MBS gh;' Director, ICIk Researoh gomplez Jor Easter Rogion,
.: . . 35;:1“ L a M’:‘ ) g ot . ‘:-‘. T
i ij-%{'fl ) . e ] - t’e ‘. ' ) . e '.':
\ BRILE P U The Dy;Secretar (P)s I'ndtan Coungtl of 4 tewltural.
¢ ty "i’;; . Research _I‘rtah{ﬁhtx;an; Aew Dalnts 4 ﬂf'; T
. ke ‘ . . T ) v R
. iill I{U‘." ~ The Ptnanoe & doeounts Ofrtesr, TOAR Researox. Conplex,
-J{'ﬁ;![ . Untax clongwith mo dues certifioatelt ..o e e
ST The Sriddntnistratipe O0/fteer, rour Researon L‘OIpJa.r,(\
- Ml - ontemy e ‘ o v
: ?'tf-’%i"?'i“ Fhe dsstt, Admintatrative 0frqar (katt), 1048
; Al Reasaroh Gompyen Jor ¥EX Region, Umtam afongwith
if‘r'ig’igf . Ro duss certiffoate’ WEEA
- TN . UV SRR :
: it (16 The dsste) sdmintotratipe Officer (4 | \
["." QI *Hil) Complex, Putamsl - = o0 0JSicer (4dma), FCAR Research
LT o S YR ddnintatrative 0frioer. (i .o}
?fi'?‘l?!ﬂ!l | Compler, Imiaxd e O7Tteer,(aG) sear, Reasaron,
il .70 The Lestt daxintatrative 0rricer (Reorug ‘
' i oy N b t 3
' E:gil!i'if'  Researoh Complex ror yur Renfon, Mtas ~ inen ”'llhrm
i e ACE Ftle for raecorgs
i " @é
18 . 28)s/o6'
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. !i!i ________ Coe . - e e e e e - ¢ emaaa. e e e VUL e s
SRR R T AERREEREEES v
‘ln "‘}‘!l‘
it
L
1




SR o

s .

P "
nt e et o i 4 b 2 — o it = ma am v - e —— oo o o . RS

:”

ydly

:" . . e " -
]‘E;Kef - Council's Otfice Order 31-12/01Per. II dated 21.64.06

t il 1CAR RESFARCH C mwi,w\ FOR RASTERN REGION

e - SEARCIH)
"‘ o st INDIAN COUNGIL OF AGRICULTURAL RE
il !\“”’ D ALl COMPLEN, PAPHULWAR SHARIE
' [ ff-g;l E "‘m” PATNA « R 305 (BIHAR) DA
‘ ‘l‘j;l!t |‘\ ~a
e \()m-)ot-:-mm ’-1~"’41 Fox:uol2-2432232
| i yated: 12.06.2006
! iy E Fo o S(16¥) LY 2006-U7; hsu/ \(OSC, Dated: 12.06.200
Q-! , -
-' ; by
| c, Jito, - -
A The Deputy Secretary( B)
Lok j;ii.j‘l!; {CAR, Krishi Bhawan
S ' Dr, Rajendra Prasad Road,
N R 1 New Delni-1
!.. !!:!1: By . ¢ -
" "_'f,_-"lfv.‘ﬁubz Yranstizr of Dr. S Das, Sr. Scientist (L.P.M.) ttom ICAR-

NEH Region. Barapani to ICAR-RCER, Pama

L e .
E ‘1\(.’\11',

5 i With subject and reference mentioned above it is to inform that
4Dr. 5.K.Das , Sr. Scientst (L.P. M.)-has. joined in this institute as un

02.06.00 ( F.N.}, Discipline of Dr, Das is L P} but in council’s

: t, office order uitcd above Andiul Reproduction has been written as
‘ {’*igL ! ;llu» dlsuphne Hence it may kindly be seen and modified.
) f T ;‘. ':
P f iffﬁ! 'this 18 tor vour Kind information please.
o b Pl o
) . i
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CENTRAL ADMINISTRATIVE  TRIBUNAL

- g . GUWAHATI BENCH . '

A .- "G.A.R 6 . .,)

E (See Rule 22 (1)] - N
RECEIPT :

No. 1 78%7.. | ' Date..l.’.'(.?v(ZOné

Received from ...... §"Y‘.&kb%w1th
Letter No...... P\&’\I‘Q«Q .................... dated........ococoeeiveren200iri i,
the sum of Rupees...?‘... ......... R
In cash/by IPO 1\ o ccount of.. Aaes Ao .SMas &‘f’\*u-’)ﬁ? N

by bank draft

- Signature



Y

T , 0

SR\ N

T CRUAL ABMRDETRAAT Ve '&‘MWML '-
- . GUWAHATL BENCH - 0 . BO\\G&

ORIGTNAL APPTICA“ION :

..’

a) Name. cf thz Appllcanf -'DT S 4. M?
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o
- 23 Al AT LY
from ondside the NOE ",
years service in the |
posting _
¥
: 5 2. e N - . N * . ‘i‘
21.031.1992. Applhcant was intHally appointed as Scientist (live. stock
SR SRR PG PR re F . TDRAY o3 e, d o
Production and Manavement, in short LM} and joined at
® & g SR N Alecn  Thom A anl TT.. i N ey o am g
A‘EAAR}VL I{’y derabi d. Andhiss Pradesh, He i 4 DEPimainieiiy
. . H {a. s ¥ 1 A an
esident of Hashnabad, 24 Pargana, West Bengal.
29.01.1993-  Applicant was transferred and posied in the office of the ICAR
TT a Py ] o - R D s o ITTS Tr.: _ ] .
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AR, Umiam, Shiflong as Sr. Scientist | "
1 f
4 At a0 A , , ) e - 1
24.02.2000, 21.08.2000- Applicant submitted ropresentation pra ,’z*w for his :
transter and posting at any of 5 places near to his home town on j
compassionate ground but o no result : o
B 4
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AN e Y478 %4 P, A a PO (R A 1 M
15.07.2605- éypm ail subndiled representation indic mm» 5 chotce stalions in
the State of West Bengal for consideration of s transfer and
+m ey 1 ~ k]
PBORiIng 1 A *
posiing, The O :
‘ the Director,
office of the Diy
19.01.2006-  Ottice of the ICAR, Research Complex, NEH Region, Umidam,
Shillong have issued the impugned office order of transfer and
e S Py S SN = 3% S - e T L T om0 3
posting, whereby the applicant is now sought o be tansferred
.| Ca e m !' N PP YT
and posted from ICAR (RC) NEH Region, Umdage o ICAR,
iripura Center at Lembucherta in the state of T Tripura, without
. ot .  oa .t £ oot S
- comsidering zmy of the option of the applicant quop_ur d through B
bis renresentation dated 15.07 2005 { Anneyvnire- 3)
presentation dated 1507 2005, Annexy
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facilities at Bauamm L.hef efcre mother of the appiicant does not prefer o

5.

« % 5 [ 4 1 -1
stav at Earap-am, Ma thalava, similiarly there is no modical facilities
avaliabie ai Lembuch fra, 1ripurg L ens
> o TUUAP B, § SI h] = A ANNE
11t YOour . g}hﬂdﬁi cwm_u subu ed another repre beumuu o 15.07. LU0,

indicating 5 choice station in the state of West Bengal for consideration of

his trzu.s:“r and posting on the ground that his mother is verv old and
sulfering [rom heart ailineni and there is none 1o look afier her at this old
7 L
stage. The applicant in his representation submitted details of his ransfer
and posting since his inining in service and also indicated his project
involvement bul surprisingly the said representation 'was although

bv the Office of the Director vide letter - bearing No. RC (P

LU ’ r/“_-‘( H
i‘..,ﬁix, INTISI
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h f vy [laihi ‘even

ie vl . o e SR
s rerevant {0 mention here that representation of the
applicant dated 15.07.05 was forwarded bv the Administrative Officer

fter a ia pcxo anrut 2 months .A.H*h a i

w0

Ccp'es of the representaton dated 15.07.05 and

[
pm.

forwarding letter

-_)

(5 are mnm(e cod nm*mmtn fm* T‘%HFUQ.ﬁ of Hon' hie

3 * k] .
¥

Region, Umium, Meghalava have issued the mlpuoneq ofﬁce m*czez of
fransfer and posting bearing letter No. Ri.. {Ey 2/2003 deil:ed 19.&1 ;’.Gi}éﬁ,

icant is now sought to be transferred n’ffm HCAR (RO)

NEH E‘emm Umium to ICAR (RC) NEH Region, Tripura Center at
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donsidering  his
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ucher in the state of Tripe
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-represeniation ior choice siation OOSLLBO on compassionaiz gr-'au;_c., ihe

order dated 1‘9:@1.2{,&5. In the ‘**‘gjpugﬂeaf order it has been stated. tha
applicant has been iransferred temporarily il (he position of Senior

Scientist is filled up. In this connection it may ‘7 stated that one r. Symai

T . . . . 4 4 s P -
N~ j . 1 ] ~ -~y P aTatat Fa¥u ! Fhan [T renaapmny
Naskar, gu_umst wasg mﬁaat appointed and posted at the|Tr ripura Conter,

ICA Reseaxm Compiex for NEH \901011 Barapani, 'x.'icie' Headquarter,

5111‘1’\1";5111,:}* said Sri Svamal Naskar was never posted to Lembuchera ie
at the Tr i ura Center due to the blessings of the Director, ICAR, Barapani,
Shillong in vmiauoa of the Headguarter Ovder dated 20/08.2002 and &

date said Shri Naskar ic working at Barapani at the blessings of the
presen’c 1*_," vector and now an attempt is made to shiff the &}7}&&1@.'{ from

T v

Barapani 'Eu Tripura Center at Lembuchera at the ma«mef of the Director,

ICAE, _5’1 illong to accommodate Dr. Naskar at Earap and as such
celztent_ia_ﬁ__i of the respondent that it is a temporary posting #ll the position |
of Senior Scientist is filled up is not factually correct] The app}j.cant
mm@&;aéély after recei?t of the impu;neé transfer and posting order

ICAR Research Complex for PVEH Re *io*:.,. Umium, Meghalava for

F
cancei'mﬁun of hic transfer or on the grvuna that |his request for
! 2 1
. \r A )
posting at nearer o his home town may be materialized in the meanwhile
PRSI, Lo 3 JOUS R S T Tamadomaes D caiumis grased ~f
P {ant ?”‘u‘ﬁ/ € auoWweti 1o T8 nluu_f.l { Umiaaiy, Bﬁxd T since mother of
the apphm“t ie suffering from s1c1s:ness ami she ig staving alone in his
1 s L TT LT B I I ‘ L Annn
home town'at Hasnabad and his father died due fo caroing r‘z:nr; in 2008
<
|
|
—~ - . < » — |
Copy of the impugned fransfer order dated 19,01, S*’m ayp ointment

2103106 are enclosed herewiih for perusal of Hon'bie Tribunal as
Annexuie- 3, 4 and 5 respecively
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That it is stated that f__m 28.91.2006, the Principal Scientist and in-charge,
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Lo oag '
v. 5. WNaskar, Sv.

.L’Hfdito}: L . MNaskar has been allowed 1o I&*T:‘;H at Barapani at, me CeB i}I -

s0 suffering from  ailment.

;. i : v g " v » s - . .- ] o - s
exigehcies g}_& the Institute’s work and accordingly he is to velieved by 4th
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without any further delay. The applicant inymediately on
ter dated 30.01.06 submitted anothor zepresentation

addressed ito the Direclor. ICAR, Uwmium, requesiing| him nol to

implement - the memorandum dated 36.01.06 since his representation is {
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In view of such transfor prc»pssai, the appicant is now sou ghtto be
iransferred from Umiam, Barapani ic Tripura Cenier ai Lembuchersa w ith

maiaﬁﬁet 'iritenﬁ.on to accommodate Dr. 5. Naskar at the instance of

M hHenrtaw

-
r\i‘ Ig i I .
A/ aa \4\—"\}.‘ \, LB 0 RSA SR ‘.‘f EER LV Y

aboul 13 3. ears service al Undam, Shillong and on thai 'score alone i‘m
- c] ~ . < - t 1@,17‘1 UYL me wamnll ap 3 PGPS R |
im mpugnea franster order dated 19.01.2006 as well as Gg‘}fiyligjﬂ?u 01 der

1
. - " - £ + 4 A:- 3
dated ﬁ?;.{}‘-...;u()é arc Hable to be sct aside and quashed so tax the ap ncant
- ! -
. c e :
is concerned. ;
o - ‘ |
: 4 A - PV ) i R I S AR APV ISR I SR
That it is stated that as ver the INPUZ wecd order of transfer and posing
dated 19.01.2006 no one is posted in place of the applicant. Moreover, i
mmpugned order dated 19.01.2006 has not yet been executed il filing of
this ;p‘%“c: Hon, However, in terms _Gf the mﬁ“gncd relieving order dated

Application and further he p’ieased to direct t‘ne' P&prmnpnfe 10 consicder

his choice postng in ferms of the option submitted by e d‘:spﬁcani ot
15.07.2005 and i conside ration. of his choice posting the applicant be
aliowed to c ﬁonhnu n the pr esent place of posting

n si":pp“rt csf the aforesaid contention the applicant relics on 'ﬁ‘*ﬁ
_:1_1dgment and order dated 01.03.02 passed in O.A. No. 10 /2002 (Shri T

8 nakmbmtv ;’\i; CUOT & Ors) as well as judgment and or

Ol aw rzn

by this Hon'ble

-

':i!sunai.
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ihatitis a fit case for the Hon'ble Tribunal o intorfore with o protect the
[ TP O i i { il . Ao i e P - i " .
rght and interesi of {he applicani by passing. an apy oropriaie. order

granting the adeguate relief o the applicant

That this arﬁuca tion is made bamnde and 1or the cause of justice,

i Crms mrmamed oo 82 o o S S e T N Ny K Y AN PP B W
»eg O X0 COmsiaoyation O COOICE beLuas, Ot COIEY “u. 101 (.u JJ\L&L vCIVATC,

ble and legal right for

c onsmemnon of his choice ﬂr.}stmo I any of the 5 places indicated in his

Tepresentation c'iax,ed 10.07.2005

na : ]
represeniaiions submitied o the T
"
TN L 1Y . ~
Deim,

- For that, th order of transfer has been issued by the imm g ned order
dated 19.@‘1"29@6 at the instance of the Director, Dr. K. }.v{ Buzarbaruah in

-

order to duommmz’:a— Dr. & Naskar, Sr. Scientist at Jmiam, Burapani

who was ;n’ fact appointed for Tripura Center by the order dated

. -

R <} vpur ly 4 - coe 4 + L . i v
20.08.2002 by the HQ Office, Now Delhi but he is retained a Lm.“m,

oyl

arapani al the insiance of the Dr. K, & Buzarbaruah, Direcior.

a1 4 31

For Enar,. ,Iim‘%l("}' QTU}?!.“’!:L n’{" E’F(:’P mu41=~*:.1 at tht‘ .JJ }C‘J.f* 0)' e

Director, ihue e of the applicant has been included for his transfer at - ) )

B . i
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Lcmuucaerm, Tripurd with malatide intendon o accommodate Dr. &,
* T a"! ) a -
MNaskar f‘i! Uamg nt gt ihe uzm when represeniaiion is pending

| P SRY PSR Iy K. SV ITRS MRS N NP
for tnat representations suvmittea

subsequent representations are still pending with thﬂ HQ Ottice without

anv m.n'mt ation,

. 5 *a S .
ifficulty on the part of the respondents to continue the applicant 4l
A - Falh- 0 - — - FE3 ral ®
consideraiion of his representaiion for choice siatic posiing

1. 3.3 R, AP TS S S SN DN ST S b
For thal deliberale violalion of im: Lransfer fmj_u v wilneul acmdnisirative

i 5 iy At ey G JhamlE svan la £
exigenty, Such aclon is itsell malafice.

o

available to and there is no other alternative romedy than to file this
3=
appitcaiion
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e £ ] - o
10usiv f1ied or pending: wilh an
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+ 1 PR N r X

prays that Your Lordships be pleased to admit this application, call for the
Tecords: w. the case and issue notice to tue:- respcmdents to show cause as {0
why the relief (s} sought for in this application shall not be granted and on
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perusaiiof t}w records and affer h&saring the parties on the cause or causes
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that the Hon'ble Tribunal be pleased to set aside and quash the impugned
- 3 oo Y R i - "‘T‘I ;-Egm irg;;\,} ?;u;.nn:% .:5‘ i 2
order of Lra.zﬁmer and posting b rearing lelier Mo, RC {E) 2/2003 dated

19.01. zﬁ £ a’ Anmexure- 3} 56 la, the applicant is (“Ul‘it‘t“ﬁ‘ a as well as the

Ot bie Luuu_ﬁé‘d be pleased to direct the respondent 4

..
e
ﬁ§
et

.’J_,

appli a;mt to continue in the present place of posting il consideration of

his choica pgsﬁng in anv of the B chaice places indicated in hig

representation  dated 15.07.2005 as per the OM dated 14.12.19083.
01.12.1988, 12.07.98 issued by the Covt. of India
Cost of the application.

is entitled as the Hon'ble

p.-

P ) . ]
Any other relief {8} to which the applicant -

Tribunal may deem fit and proper.

sy P BT -1
interim order praved fon ‘
During pam:iencv of the application, the applicant pe .wq for the follow ing
it 13
PP S TRt
interim relief; -
, o
That the Hon'ble Tribunal be pleased to stay the operation of the

. 2 o - et s .. - Bapreamed 2. cidraa AT o ST .3-\ £ ’
mpugned OTGer oliransier and posting bearing letter No. RC () 272003 .

dated sg_ﬁ. 206 { Araem;r- 3Y 8o far the appﬁc_ant is concerned as well as
the u*n:pugneﬁ Cffice crder bearing letter No. RC (E) 2/03 dated 108.02.2006

{Annexure- u

44\

il disposal of the Original Application.
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. “INCENTIVES FOR SERVING'IN REMOTE AREAS

fequitement ofat least thiree years service in & cadre post be--

‘cases of metitorious service in-the Norih-East.>

s
2 1'55'.’1&7%':..;.;._ BELLT G T Sl el U et
4GS MEFSOIMENG, specific.entry shall be made in the CR of all employees wh:
No: 00LAA/E3E JY: dap e icgjp e NordcBastem Region p i e, . riir
P o ESRE o re_advised 10 give due weightage, for satisfuctory per:
20014/3783-E: 1V, dated the 29t October, 1986, O EAV/E (B)-dated the . he prescribed tenture in the North-East in the mattey of
Tt May: 1997, 28th July 1987, 15th July, 1988‘an SOOI/ 16BEESTVESFB), L~ osts, -depufation to Centra! tenure post and courses of
dated the-1st December;: 983 and O M:No. 1FR)9T-E: U (B),dated ; : 3 ; SR St
R FCEN s ig;}'z‘,{?gj“ﬁgs i i he: - e
R ; Vs REsERe o LR e (i) Special (Duty) Allowanee: . © 0 T
" Allowances and facilities admxssr‘blc;oﬁvaﬁ%ﬁ}”cate;oﬁ‘é:s‘o " Central Government civilian employees who have All India‘xrgnsfe:':ha;#
Cental Government employees serving in the North-Eastern Region compris- bility.will be granted Special (Duty) Ailowance at the rate of 12 5 % of basic
" ing the States of Assam, Meghalaya, Manipyr, Nagaland and Tripura and the . . . pay on posting to any station in the North-Eastern Region. Special (Duty)
Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar . Allowznce will be in addition fo any special pay and/or deputation (duty)
. Islands and Lakshadweep Islarids. These orders also apply mutatis mutandis . : : allowance already being drawn without any ceiling on its quantum. The con-
o officers posted to N-E Council, when they are stationed in the N-E Region - | dition that the aggregate of the Special (Duty) Allowance plus Special
and to the civilian Central Government employees including officers of All Pay/Depuiation (Duty) Allowance, if any, will got exceed Rs. 1,000 per
India Services posted to Sikkim. . » S - month shall also be dispensed with from 1-8-1997. Special Allowances like
o i Special’ Compensatory (Remote Locality) Allowance, Construction Allow-
. . ® an atect Alle ' " , o
\ﬁ) Tenure of posting/deputation: 5 ance and ?_rot;_gct A.I»p_wancc. m)l be drawn spparuzei). e
. V. el e . 1 o 1t civilian employees who are members.of Sche--
There will be a fixed tenure of posting 3 years at a time for officers with _ .-+ The Central Govemment civilian employ NCMpETS |
service of 10 years or less and of 2 )?ears a%a gme forofficers with more than - " duled Tribes and are otherwise eligible for the grant of Special (Duty) Allow-
10 years of service, Periods of leave training, etc., in excess of 15 days per - ] ance under this par2. and are exempted from payment of Income Tax under
SR AL 2 y . *r N 'S N . PR y s L4 o . )
year will be excluded in counting the tegure period y rd years. Officers, on _ the lnct_x'n.x .Ta; Act will also draw Special (Duty) A“fw’ ance.
completion of the fixed tenure of service mentioned above may be considered o NOTE 1.— Special duty allowance will not be admissible during periods
for posting 10 a station of their choice 25 far as possible. o A _ of leave/training beyond 15 days at 3 time and beyond 30 days in a year. The
The period of deputation of the Central Government employees to the i allowance 13 also ::ot admissible dunng sAust?enszon a’nd jowng x.'.me'.
Siates/Union Territories of the Norta-Eastern Region, will generally be for 3, o o NoTE 2. — Central Govermment civilian. cmployecs, having “All India
years which can be extended in excepiional cases in exigencies of public ser-, .. Transfer Liabuity’ on their posting to Andaman & Nicobar [slands and Lak-
lice as well as when the employee concerned is prepared to sty longer. The ; shadweep Islands are, with effect from 24th May, 1685, grunted ‘Island Spe-
2dmissible deputation ailowence will also centinue to be paid dunng the i ciat Allowgace' in lieu of “Special (Duty) Allowange'. rs in Section
; e - LV of this Appendix. . o : '

period of deputation so extended.
T )

(i) Weightage for Central deputstion/training abroad and special - (i¥) Special Compensatory Allowance: :

The recommendations of the Fifth Pay Commission have been accepted

i
mention in Confidential Reports: i
Satisfactory performance of duties for the prescribed tenure in the North- : by the Gevernment and Special Compensatory Allowance at the revised rates
East shall be given due recognition in the case of eligible officers in the matter have been made effective from 1-8-1997. .
For orders regarding current raies of Speciai Compensaiory

of—

(a) promotion in cadse poss; allowance—See Part V of this Compilasien - HRA and CCTA
(b) deputation w0 Ceﬁtml tequre posts; and (v} Travelling Allowance ont first appointment: .

U o ' L ' o o " In relaxation of the present rufes (SR 105) that wrzvelling sllowance is ot

¢} - courses of training sbroad. C o : S . - . es e e X
(e3¢ ' § agroat. o o < * acmissible for joumeys undertaken in connecion Wi imital zppoisanent, in

Central genure deputations may also be relaxed to two years ip de-. - -
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Dmsxon of Animal Production -~ - v
ICAR Rcscarch Complcx for NEH Region
Umium-793103, Meghalaya

ue to. ﬁnavallabillty of post. My father was dmgnoscd and treated at Christian ML.diCdl‘
Coliegc 1&‘Hosp1tal Vellore. But after one year when it progressed to last stage doctor
'dlscharg,cd inm and udvused to undertake treatment i.c. chunnlhcrapy at Kolkata as per their
;_,‘guxdclmcs -So, | upgghcd for transfer second time in the same year on 26.05. 2000 mentioning
_four places near my homctown from where I would continue treatnent of my father properly.
-Ultimateiy my fathcr died on 17, 07 2000 due to.dzck of proper treatment, care and
"vmanag,emeut My apphcahon was forwarded by the then Dircctor to the honorable D(;,

B ICAR vide Ietter‘lé(). RC (P) 29/ 93 Dt. 31.08.2000. But this time also council did nof
i ..--zl;:keep my requesg;,; ab I had no push and pulling.

e



- - T

Sir 1 had no hrgthcr / sister to look after my aged mother of 65 years ofd who is

alone a!"ter' my father® s death. Moreover she is a cardiac patient who is under treatiment
. _of cardiac spcciahst a( my native place. Sometimes | thought to bring my molhu here, but

due to lack of trcatmeng facility at this place it was not possible to bring ny mother here and

‘,-e:;r S

'lo“contmue treatment. Thercfore I badly need transfer to anywhere ncar my hometown.

J;, it

"Slr, I served smecrely for this msutute more than twelve years and took part in the
v‘“a?* af e e

'developmental research and extension work on the aspect of pig. rabbit and goat in spite of
w!.:'"{ p%l(\- TE’I u" wen e F

3

.lot of pros and cons. P:esently there are six scientists of all categories including me. So, in
VR, u;rg Foneeet

case of . my transfer there is no hamper of work. Morcover since last year you have

,streg:;;lmed transfer pohcy So, with great hopc I"am again praving to you for my lmnslc
A,g f;l [P TP

entlomng five ncarby places of my hometown from where | would look afler my al,cd

IK o agement, so | cannot repeat
,, vf”mh%i"@‘
e same thmg for my mother The choice of places of posting in order is as follows: -i)

E.BS), Kalyani Nadla, ‘WB; ii) lVRl‘,_,_(E_I_{S‘),_V_Iiglgachm,,AWB;__ul_),(,lF.E_(ERS),

;? ﬂ-&m

r,, ETPR N INRS

: ke, )N_,B, w) ClCFRl Barrackpore, WB and V) TOT (/one-ll)‘ Salt Lake, WB.

%.,s:;au NERTSPIIRA 5 e R e st

_‘o, -Sir | shall remam grateful to you if you kindly grant my prayer as soon as possible

Enc. l) Cemﬁcate of CMC Vellore

f ?

) Death certificate
: iii) Biodata of self

Place. Umium Yours faithfully

Dated. 15.07.2005 , o e

.

P

(S K Das)
Senior Scientist -

ivision of Animal Production

—_—
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‘Biodata of Dr S K Das

1. Full Name , o Dr S K Das

2 Name of father : Late Santosh Kumar Das
g 3 ";_p;ue of Birth 122101965
47ARS d}sic‘xp'xme with year : LPM, 1990
: s. P&ié of Joining to ICAR :21.01.1992

< l Al ;z i ¥

6 :Date of joimng to present Institute :29.01. 1993

; Home Address o : Vill & PO- Hasnabad, Dm 24 Parganas (North ),
o ’ ' West Bengal.
8. Office f,ddress : Senior Scientist (LPM), Div. of Animal

Prod. , ICAR Research Com. For NEH Reg..
Umium, Meghalaya.

7 | Degree Ycar Umvemty Class / Grade ‘
| S Bv&c& AH | 1987 |BGKV, Wesi Bengal | 151 Cins
UM VSc 1989 'BCKV, ‘West Bengal 3.87 out 0f 4.00 OGPA Scalc
C[PRDT {1999 [ AAU, Asam §.65 ot of 10.00 CGPA Seale

1 10. Service Experience

Post Place of posting - From To

Scientist "I NAARM, Tlyderabad, AP 2001799 30.06.1993
Scicntist | CIRG, Makhdoom, UP 01071997 | 28.01.1993
Scientist - [CAR Research Com. For NEMH | 20.61.1993 | 26.07.1998

Region, Umium, Meghalaya

Scientist Senior Scale & | ICAR Research Com. For NEIT “/()7!‘)‘)8 20.01 2001
Region, Umium, Mceghalaya

Scnior Scientist "I ICAR Rescarch Com. For NEH | 21612001 | "Tili dute

Region, Umium, Mecghalaya
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. Research Paper -35
Popular/ Review Article - 15
Book Chapter . -2
Technical Report - 16
12 Prcscnmtlon of Papcr in
" 1 seminar / confcrencc - 10

13 Fleld of Research

i

: 1) Housing, breeding and management of rabbit, pig
and goat

' § T ) i) Behavioral study in goat, pig and rabbit

| tif) Genotype & environment Interaction

I . iv) Different feed additives in pig and rabbit

s

v) Unconventional feedstui¥s in pig and rabbit

vi) Qualitative and qualitative study of rabbit meat

e har e taarr ey
n

vii) Study of fur skin processing in rabbit

.-_. [P

..,,
(’e-

.;

14. Pro_yccl lnvolvemegu -

St | Title of Pro;cc! : Yearof | Yearof | Involvement | Funding
No Start Term. %
1 Upgrading of lndng,cnom. pig of 1993 1998 40% tune as | ICAR
Meghalaya . associate |
2 Rabbit for meat fur skin and wool 1993 1998 40% time as | ICAR
Production ‘ o _associate
3 Genetic lmpm:fi.nmnt of sclected 1998 2001 20% timc as | ICAR
indigenous undgr reciprocal crossing “S50C e
with H.unps!mg -
4 Study on gencral and spectfic 1998 2003 | 40% lime as ICAR
combining ablluy of Rabbit _.leor _
5 Farming Syslun Rescarch Project 1999 20 ) ot 20% tine as | ICAR
e L] assoc H L o
6 Improvement (ffBrc)i!cr Rabbit for 2000 2007 50 % time World
Meat in Eastery Himalayas o as CCPI Bank
7 Artificial lnscn)fixwtion in Rabbit 2001 2003 25% time as | 1ICAR
I K et ulit do
8 Adaptive tndl @n UG pxg in hxlly lnbdl 2003 2003 '25% time as | ICAR
3] et T ORR - associale N
9 Addpllvc trial ‘on the [x.rfonmmcc of } 2003 2006 25% time as | ICAR
pig, rabbit and goat in the watershed at cort
Nongstoinc in West Khasi Hills L o

g




On farm trial “on rubbit and pig [ 2004 2006 40% time as | ICAR l
production technology in Meghalaya | Pl a
11 | Soil~ Plant- Apimal relationship in | 2005 2007 25% time as | ICAR
| respect of infertility problem of cattle N cO Pt }

15, Participation in Training :-

: 'SI. | Name of Prdngimmc Plac§ Duration | Year
Speciaﬂzcd Trz@iﬁg on APM - CIRG, Makhdoom, 6 months { 1992
: : up
Training on computer - ICAR Research Com. | 7 days 1998
B For NEH Reg
_ Umium  Meghalaya
_; Training on skin processing and CLRI, Chennai 7 days 2000
) product preparation (CSIR), TN '
Agribased entreprencurship RAU, Pusa, Bibar 30 days | 2001
Development
Advances in strijcturc an function HPKVYV, Palampur, 21 days 2002
of productive ajid reproductive HP.
behaviour of anjmals o high altitude B
16. Technology Develgped 2 1) Development of upgraded pig with 87.5 %

Hampshire inheritance
ii) Package of production for pig rearing

ui) Package of practices for rabbit production

' iv) Fur skin processing’ o

17. Training Imparted to farmers/ oflicers : i) Rabbit Prod and Memt - 21 trainings
i) Pig Prod and Mgt -12 tf;rining;s '
i) Watershed Development - 2 trainings |

iv) Farming System Rescarch — 2 trainings
18. Demonstration Imparted : Around 100 farmers/ educated unemployed

youths in ciach and every year.

. (S K Das)

Senor Scientist

Division of Animal Production
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SPEED POST

036905,

| The By.Director (B),
Indian Council of Agricultural Research
 Erisht Bkavane Kew Delht I,

'7.Sub:— Fcrwarding of application for transfer in respeet
of Dr.S.K Das, Sr.5cienttet (LPkK)~reg,

Str,

I am forwgrding herewi{th the apriieccttion for
transfer in re«mt of Dr.S.K.Das, fenior lclenttst (LPK),
of this Complex Haqtrs, Umtom for favour of h?nﬁ neegssery

action end conasderatton Y yaur end ”\,ﬁhém -~
ottt FALIWAP > O _WF\‘. iy, 7% *1},1«‘4-:»@.4..*@% ———

This issues with the app?&vaf @f 9£~nﬁtor

Yours folthfully,

Enclos: 48 abav%@ / "aJagharmgmﬁh} ang
dmintsgrative Officer
Copy to g= | e
L/}C// Dr.&.B.Des, wentor Sctentist (Lri), ICAR Resecrch
' Comnlex ﬁor REE Replon, Untam,
2o The Head & Incharge, Ditvision of 4nimal Producténn

ICAR Resgarch Complex for KEH Aegtcnn Umianm,

rikd/ -

e

—

i
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22~ AN NEXURE =D

I”DIAH C@UWCIL OF AQGRICULTURAL RINEALCH »
T IGAR Researah Complex for N E.if. Heglon , 'b
’ UMicmP Umroi Road, Megholayr.

eo0oes

Deted Untom, the [9th Jen., 2008,

OQFFICE ORDER

Approval of the Compaetdnt Authoriiy o ICAR Fsgenrel
aonplex Jor NER. Region, Oniam 18 herehy convepcd f~~ the Ltraonefer as
menﬁtqned,bqlow with i@medtate effect,

am'sw—.-u—-u-—-.ﬁm.———m

g e
. 1.0  Name and deatanqtion Fron A To
K 0 d {
Oe o e -
~7;‘ D, Brofendra, ICAR (R,C,) OR(RLC. ) For
Selentist (Soll So.,/ Jor MEH Reptlon, Regton,
: Soll Perts/ Hizoram Centre. iminnm,
. Sotl Cham,) T T
2 Dle 4o Kumeragan, féAan;C.) Jor  Juai(k.e,. ) Foi
' Setonttat(ant.Raprod./ HEH Reglon, i Replong
Gynaacolﬁgy). ¥tagram Centr- Citung
3. dre Heraj Hatder Khan, ICAR(RC.) Fer 0 Hfigae, i o
vectentiat ﬁﬂnteRejrod / NEW Rﬁg»@n; Regic.y
Gynaecology), - fgnmton, dinoreneContse.
e Dre Fo Shakuntala 2 ICA?(H ° ,,"' or ITU{RaC. o
~uScientist(7¢P Hel)? " NEH Regiou ki Region,
Untem, , Husniour Centra,
56 br, LeRo chatzodp ICAR(RC.) for  jviifR.C.} for
b 'Sctenttat (VPE), FEH Regton, P Region,
D Hentpur Centre. lridom,
55 DPe Sk an, ' ICAR(R;C.) Tor  ICAR(R.C.) for {on
. Santor Sotontiat AEH Reglon, Nhi Reglon, ftampe-

ﬁ(dﬂioR@PrOo/LP”)o N —niams Iptpuno.Centrefrary
) ‘ ".;..‘.j‘ ™ ﬁ?\noiq
_ , til12 the
poaitinn of
Srgﬂctwntin{
s filled w;

SELR The Sctanttat menttoned at S, ﬂoos and 4 ehall novae
rat:to thatr plaaa of poating,

- The transfer is mafg tn pudlic interest and the
cianttata oonccrnad mill ba entitled for 7.7.i.,/Joining time etc,,
:§ cr,rulaa. ’

L{;xc;]/]f L.

( Hodo J f/!Rfulf' ”LL AKG )

7

ADETNILTEATIVE OFFIC ki

;Tha Jbtnt Dtreetora, ICAR (R, C ) Jor NEY Neplen, Htzoram,Hanlpur
.and I'ripura, '

- The Head & In«ehgrge; Riutsten ¢f Sotl scierer inimol [ea]lth
' and Antmal ProductionoICAR (RaCc) for REN Pupton,Umian, povo
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INDIAN COUNCIL OF AGRICULTURAL RESEARCH
" KRISHI BHAVAN : NEW DELHI

F.No.  31(3)/2002 Per.ll Dated v .8.2002

To ’ .@.:-‘( ; PR >
The Director,
ICAR Rescarch Complex for NEH Region,
Basapani. ,

}
S_. -t Appointment of Dr. Syamal Naskar, Scientist, ICAR Rescarch Compiex for NEH Region,
' l&{%pani fo thepost of Scnior Scicatist (Animal Reproduction) in the pay scale of Rs.12000-
, 420-18300 at the X

i3 Resiearch Complex for NEH Region, Basapani .
o _ ommendatioa of the Agricnltural Scientists’ Recruitment Bozrd, the President,
Indian Council of Agriculturai Research Seciety has been plessed to approve fhe zppaititment of Dr.
: Nmkuhthcpndomeideag}ist(Am Reprodustion ) ot Tripura Centre of

Syamal
ICAR Rescarch Complex for

iingly, I zm to lorward baewith sa offer of appointaxcat in

e - Accord his/her favour in duplicate,
»‘ﬂm(gigina!c!wbidnmayhéddigﬁodtobimmd

y the other copy be retained by you. If he accepts the offer of
. appomiment, he may kindly be advised to take op kis/her assignment & carly as possible, preferably wathin onc
 month of the date of imsae of this Ktter. . '

- These presumptions may kindly be confirmed while conveying to this office the acceptance of
pointment.

Recclpt of this jctt& may please be acknowledged.

Yours faithfully,.

\\,Q':«*m\\ oy

/
{(MADAN sxmug*}
UNDER SECRETARY(P))

iy P
. Copy with a copy of offer to : : .
W/ “Secretary, AS.R.B., Pusa, New Delhi with reference to bis feltes Sct/Secy/ASRBIO2/MITT  dated
L ! ;;;,amzﬁ - i, e '..0 ‘ . . - . .. .-. n.——.... .- .
'  Dr. Syamal Naskar, Scicatist ICAR Rescarch Complex for NEH Regjon, Barapanmi
Diledw.lCARRcsutggCnmpkxmem Region, Barapani.

UNDER SECRETARY (P)

e
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Division of Animal Production
ICAR Research Complex for NIEH Regin X
Umium-793103, Meghalava N

NS o
No. RC/ AP/ Cor-Dir / 1/ 06/' 15 2- 2210120006

To
The Ducctor
N ICAR Research Complex for NEH Region
| 'Ummm-793 103, Meghalaya.

_Sub Comlderatlon for cancellation of Transfer — Reg

Ref No RC (E)2/ 2003 Dt 19.1.2006.

s

<With reference to the subject cited above I would like to inform you that my wife is a
R ;chromc patient of hypertension and regularly taking medicine. This disease is incurable and
§ '-she. is carrymg genetically as my father in law expired due to hypertension and cardiac
fallure ;;Moreover she suffered mild attack on 17.12.05 morning, became senseless and got

_mjury on head, shoulder, hand and leg. If it would happen in absence of me it would be

{

fhlghly hfe rxsk to her. In case of my transfer she would not be able to continue her treatment,

w4 care of child and manuge daily essential works. Recently somehody told that it is drama.
Sir;.Iswear to the nape of almighty that it is not drama. Similar problem occurred in the year
~2003.on the day of Dussera in open place Each and ev erybndy m the ICAR colony know it.
>‘.You may confirm fro,;in any reliable person residing in colony. ! am sure that my enemy also
“will_not tell false. Ajjenvards at least three times same things happened in quarter, native
"place, durmg journey in railway station. 1 never told all these to you or carlier Director

“‘.because '[ don’t like to make any hue and cry on my personal problem. But this time you

compelled me to dehncatc all thcsc things. So, I am not in a position to go Tripura.

Sir, you are é&vare that I already applied for transfer to nearby place of my hometown

on the ground of my mother’s sickness due to cardiovascular problem. She is 65 years old




/,?/6’4

f‘and alonc after my father! 5 dcath due to carcinoma in 2000. So duc to this transfer to remote

‘W Ny ¥ ,....

, place I would not be able to continue treatment of my mother and to manage everything in\

threc dlﬂ'crent locatlons

Su' you know very well that I had been working here last thirteen years sincerely on

’all aspects of pig, rabbit and goat depending on available facilitics. Moreover | regularly go

e

w10 farm even on Sunday, hoIzday, during strike, curfew, picketing in spite of life ri sk§. Even it

’/ave;

;happened number of tnnes that due to surprise visit of higher authority / minister /

»\dxgmtarles whxle nobody is available, myself kept ready to keep farm presentable and

'1,:,;,..'h1ghhghted activities of the division. I presented achievements duri ing the visit of Honorable

| _ CInéfm:mMer of Mampyr in the year 1993 during the visit of Dr M S Swaminathan in the
¥ s year 1999 during the visit of Honorable Union Minister of State, Ministry of Agriculture in
the year 2099, during Ihe visit of Honorable State Agriculture Minister in the yvear 2003 etc.
‘Besides taking part in thg development of technology on pig and rahbit production since my
joining, I have been mvolvcd actively on dissemination of technology on rabbit and pig
production since 2001. dround eight farmers in Mawlankhar water shed, fifteen furmers .in
Saiden, twenty farmers g_gz Mawkrih and thirteen furmers inAaovlasnai adopted rabbit- and
pig production technolog.:y. Therefore L am regularly visiting sites in their need as and when

it is necessary. Even | havc given free treatment serv icc_to farmer and

Nt e sl G TS ST L T T

animal lover as and
A O e S e, <y e
when it was rcqmred or due to request of higher authoritv. / upi deimeunnp atl these facs

e 2 S NS I £ AT Kk :
BRI e A
due to the reason, my /feads dcf m!ely never. tald all these things (o vou, m:h Ilu v lave
L= ol R AR S 2o
complained against me. bo you 5hould ul so know t/ze re ufm
e e i R e T RN et S Aoy
Dr Naskar is sclu.lcd Senior Scientist of Tripura Center from August 2002, He never

kept his wife with him @ Shillong during last 5 - 6 yewrs of merriage. On the contrary my

family is settled here since 1993. So. my family will be disturbed severely. Due to chronic

hypertension problem of 'my wife and cardiac. problem of my mother, my pmhlcm will not be

B O o= -

solved casily until and unless | am ablc !0 L,o ncmh> place u! m\ lmmuuwn In spite of all
e e i o -

TV o e, S g

these problems | never sloppcd to conlmuc my sehcdukd wmk in the dnmon / institute even

" in odd hour.




-Sg, Sll‘ I am unable to go Tripura and I would like 1o re

quest you to think again for
"o
Tt -ﬂ

. ) Ce e e e e H

-7t . - - s, - . T e e
PR I ee o et *

" 2 Celtl'tiﬁcate of caxgiologist

Yours faithfully
(S K Das)
Senior Scientist
. (Livestock Production and Management)

Division of Animal Production




ANNEXURE-G
cz;Zék"i

ANIMAL PRODUCTION DIVISION \&)\

. ICAR RESEARCH COMPLEX FOR NEH REGION
UMROI ROAD, URSIARY
MEGHALAYA - 793 103

A

Dasted they 250 annary 2000,

OFFICE ORDER

- Div 5K, Das, st Scientist (Animal Re prn-hr*um

?‘Drchaon ICAR Reseauh Complex for NEH Re:
hand over the

Animal Production
“1(‘11 1 "H!ZZ!H.
official mams held by him to Dr.
* Production Division. IC/\R, Research

i5 hereby direcied 1o

- Naskar, wy Scientist of Animal

\’"on'm!c“ for 310 Repion, Ulniam
" immediately. This is iy refere didder o, (B 2 2003 dated
N

19.61.2006.

. R
' . ////<f 61\<15f
\ W27
¥ ,_' Banfe( 07}
.I"!“if\t";""?f N L( [« Ll - ( Lti”':‘

RO mri ey Iur.uon Pruision
Copvto :

The Director, IC; AR Rese:

793103

arch Complex for NE »
3.for favour of hz‘

12

R ol Road, Umiam
kind information picasc,

| )

H

: (R & Bardolo)
. _ - Principst Scicntist & i -

Antmal Production
o'a/z . Das
. ,42? &;pr{é

| /GL4A£Z'éiuaQcésﬁdiflhfzszfi:ﬁh, NEH. éaignh

-73/073

{ ‘hzxrﬂc
Y Dhivision




% —_ ANGIERVURE- %
—

Division of Animal Production \)é
ICAR Research Complex for NEH Region
Umium-793103, Meghalaya

NoRC/ AP/ Cor-Dir / 1/05 / 158 ¢ Dt 30.01.2006
‘_/To,' :

The Director

ICAR Research Complex for NEH Region

Uinium-?93103, Megha%;aya

’ _
Sub: Request for forwarding of representation to the Directar General, ICAR and

same copy to Secretary, ICAR and Director (P), ICAR. New Delbi.

Sir,

. Herewith I am submitting one representation to honorable Director General,
ICAR along with annexure I to IV for the cancellation of transfer to Tripura Center of the
institute and consideration of transfer near to my hometown as per existing rules of

posting of scientist in Nv_liiH Region. ,
So, kindly forward it to the Director General, ICAR and the same to Secretary,
ICAR and Director P), iCAR, New Dethi expeditiously.

: " Thanking You

 Enc. same as above

L

Yours faithfully
// /!4“ .
(S KDas)
Senior Scientist (1.PM)

Division of Animal Production




9 -
Division of Animal Production
ICAR Research Complex for NEH Region
_ Umium-793103, Megh‘ak‘iya
No. RC/ AP/ Cor - DG/ 06 - , . D30.01.06.
To,.,.

’ vThe Director General,

Indxan Councd of Agrncultuml Research (ICAR)

Department of Agricultural Research and Education (DARJ: )

. Krishi Bhawan, New Delhi - 110001,
(:T .:'r‘eu i ¢ e an 7\({

eted ‘my fixed tenure of 3 years as per GOI Rule of posting of

2 S’VReq est

onsnélgemtlon 6f my earller transfer application dated 15.07.2005 as per Rule of
3-?.,»‘ 3 R

for cancellatlon of traasfer order No. RC (E) 2/03 Dt 19.01.06 and ,

;Wxth due ~respect, may [ humbly request you Sir to kindly refer the above

mt.ntloned reference and subject cited above which is self explanatory. It is submitted

that I have completed my [ixed tenure of 3 years in 1996 as per GOL Rule of posting of
-scxentxst m NEH Regxon, which is applicable 10 ICAR on mutatis, mutandis basis

Angex’ne-l) NowI am ng more mterested to work further in Iy

ackw mote
e wkward remote place of

' % V5
NEH Regnon
v It is further submlttgd that I have requested my transfer to the place of my choice

through proper channel addressed to you and the same was forwiurded by the institute to

the Deputy Dircctor (I’crgxmal), ICAR vide letter No RO (") 29 7 93 In. 3.9.0%

(Annexure-11). I have requested the center of my choice av under 1) NDRJ (FRS),

Kalyani, Nadia, WB; ii) IVRI (ERS), Belgachia, W iy Ctee (ERS), Salt Lake, WR:
iv) CICFRI, Barrackpore, WB and v) TOT (Zone- H). Salt Lake, WB.

It is further submiticd that | Joined this institute on 29.01.1993 a8 a scientist

(LPM) and now 1 am senioy scientist (LPM). 1 served sincerely hevond my capability for
this institute more than thigteen years and took part in the deveiopmental, rescarch and

extension work on the as;uct of rabbit. pig and goat without giving any chance of

M



3] -

£ I pnmandduon to my hl;,her authority. Presently I am running one project as Pl regarding

“On farm trial on rabbnt and pig production technology”. 1 am involved in one

“Watershed project” as .(,OPI since 2003 and two new projects since 2005 one on

“Performance of Assam Local goat” and another on “Infcrtility problem of cattle” as

COPI
Despite of thxs Sir, on 19.01.06 I have been transferred itlegally from Barapani to

Tnpura center of the xmutute I requested repeatedly to Dircctor verbally

about my
gg!lfuine pr_oblem and expgbssed inability to go to Tripura. But instead of listening to my
Al o .

problem.he contmuously Pressunzed me just to save his near and dear Dr S Naskar Sir,

h% lected senior smemlst (Animal chroductlon) of Tripura center (Anncxurc ~11).
and’ he\ mahaged by any n;eans, working here at Barapani wef 21.8.2002 in spit of going

to Tnpura centcr of i mstnute Morcover he was initially sclected as scientist under NE

pecial drive quota. I don’ t know the vested interest of the authority to retain Dr S Naskar

[ A

: at’Barapam. Aﬁerwards, ;ny wife was shocked severely, became senscless, injured on

head n217 12.05. The reason is that she is a chronic patient of hypertension. Therefore |

represented to Director (Anncxure ~1V) but everything was in vein, Today inhumanly

CSo keepmg in vxew the facts as mentloned above by me, my transfer order to

; 'Trlpura'may kindly be wnhdrawn immediately and consider transfer (o the place of my

choxce as given above as per the Rules of posting of Scientist in the NEI re
Thanking You Sir,

Enc. Annexure [ - IV (Sl‘( pages document)

Place: Umium

gion.

vours Laghlully

A S K Das)
) R Senior Scientist (1.PM)
EMul 2\ Ancas @ ."51'5}3“ e

Telephone ® 0364-2570429
Copy for necessary infonngtion to :-

1) Seccretary, ICAR, I{frishi Bhawan. New Delhi -110001
2) Director (Personali);_. ICAR, Krishi Bhawan, New Delhi -1 1000 1
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INDIAN CGOUNCIL OF AGRICUL TURAL RESEARCH

ICAR RESEARCH COMPLEX FOR N.E.if. R EGION
UMR()I ROAD, UMIAM-793103, MEGHALAYA

-~ No.RC(E)2/03 Dated Umiam, the 30" Jan,, 2006

MEMORANDUM

Sub Transfer of Dr S. K. Das, Sr. Scientist (LPM).

_CDCICS .of Instltute S woyk Accordingly,

Dr. Das, Sr Scientist (LPM) 1s hereby directed

——

L to get hi mself relieved” by 4th February 2006 and to report 1o the

Joint Director, lCAR

,_._—-——-_-—"‘“ - ;u- .' L3k, -‘-"‘-—acl-t PP RN .‘,a-awaw.*{

Tnpura Cer;tre wrthout any lurthcr dr*lay

o T B o

2
! A0 ,’f}h

( M. I Kharmawp ang )
Adinistrative Qfficer

‘61’. S. K. Das,
Sr. Scientist (LPM),
Div. of Animal Production,

ICAR Research Complex f(;r NEH Region,
Umiam.

.
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- Division of Animal Production
ICAR Research Complex for NEH Region
© Umium-793103, Meghalaya

Dt.31.01.2006

_y r1W1lh reference tg the office order No. RC (E) 2/ 03 Dt 19.01.06 followed by
'i":present memorandum No RC (E) 2/ 03 Dt 30.01.06 1 am not in a position to accept this,
'f smce ‘my wife is severely sick due to hypertension which I already represented

to . you vide leter No.  RC/APICorDi/l0S  Du  21.01.2006

~and to Honorable Duect@r General, ICAR vide letter No. RC/ AP/ Cor - DG/ 06 D1.30.
01. 06 through proper cl:g_an.tlcl. Hence I am returning the same in original as my case is
pending under the dispos;;l of ICAR, New Delhi.

So, 1 thercforc humbly request you that Lmdl\ dn not implement memorandum /

Ak Y ﬂz‘q\- - B K ks

relieve ordcr ull the. d::g.posal of my dbo\'g mmemd rEPrese m.muu“‘lf’”‘?m“(m =0t

L i

council.

© e

Enc. Samu as dbOVC

Yours L/thmny
?‘)‘
( S l\ Das)
Senior Scientist (LPM)

. - baviston of Animazl Production
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INDIAN COUNCIL OF AGRICULTURAL RESEARCH
ICAR IiESEARCH COMPLEX FOR N.E.H. REGION
f,'UMROI ROAI) UMIAM-793103, MEGHALAYA

Dated Umiam, the 8" Feb., 2006

OFFICE ORDER

cl“'}

contin n;clc;n‘t thi ~ : S. K
R 3@3?, 9?<3er of even No. dated 19.1.06, Dr. S. K. Das, Sr.

f i(LP of Animal Productlon is hereby stands relieved wnh immediate

A X1 ettt
PTG
»iul'k“ ,,g-h.x‘ BEPE

moon of 10 February, 2006_

JJJJJ

Ir /

i A i e
( M. J. Kharmawphlang )
Administrative Officer

r. xSc1ennst (LPM)
"Division of Animal Production,

"EICAR Research Compluec for NEH Region,
Umlam '

- Copyto: -
4 _ , :
' ‘ 1. P.S. to Director, ICAR Research Complex for NEH Region, Umiam, ’
.. 2.:¢The Joint Dircgtor, ICAR Rescarch Complex for NEFE Region, Tripura Centre,
. P.O. Lebmuchersa, West Tripura.

L '3 “The Finance & Accounts Officer, ICAR Rescarch C omples for NEH Region, Umiarn.
ol Ihc Asstt, Admn Officer (E), ICAR Rescarch Complex for NEH Region, Umiam,
"'_,.5.,,The Head, Div,’ of Animal Production, ICAR R(Sunt h Complex for NEM Region,

- Umiam.
' .6. . The Project Dircctor, Projéct Directorate on Poultry. Rujendra Nagar, Hyderabad-
500030, Andhm Pradesh.
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: Heard mr, M._.handa
]

'for the applicunt

|
1
learngdg counsal
ad NMrX.A,Deb oy, |

|

learned Sr.C.G.$.C, for the respondants.
' Issud notice to the Parties, retu.
:rnablo by four weoka, List the cace on

1 25.3.2004 for admienfion,

In the medmwhile the tronsfer
' order No,.F,.No,%-5/89 Admin,
t

datod
10.2.2004 18 stoyed unti} further order.

—— m————

Sd /MEMBER ( AD M)

In
seciton 0”';’: ,( nARCH
I
Guw !
. 5 C'A, T Gu\sahu" 18'003
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G *3.200¢ Present; The HCn‘ble shry K.V.prahiadan
T ! ; Administratjye Member,

!
. i
74 : Heard Mr.i.Chanda, learned counge) :
i ] :
>~/

:£for the applicant 4,ng 4180 Mr.a.pen RUy,
" :laqrned SK‘.C.G.S.C.

tor che respondents %
‘at length,

Consideting the facets ang clq:

UM
8CanCes of the Case,

I am of the View 4
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25.3.2004 that ends o! justice will bLe met, {f

a direction ia

s

C-A.38/2004 '3} —_

Contd.

issued to the appli-

cant to file z fresh representation

vefore the roy

prondents. Accordingly,
applicantmst i35 directed

fresh and det gl led

to ile a
representation
mentioning «i1s choice place of postim

to thie resprcdents within a period off

o
one week braom the date of receipt of |
this order. It much applicuation is %
made, respon‘donts shall consider the |

same and past a reasoned order within

one month's time thereaftor. aAseoguate
R e PN RO R ‘
Gpportunity ~ror hearding shall alusn ne

+ glven to thi: a;plicant.
With thins, the O.A. i0

dinposed
of. No cottn.

Till tie completion of the axer-

‘cise, dnterim craer dated 20.2.2004

will continue,

Sd /MEMBER(AD M)

teytificd Lo We \rue Cep

Tyt afytatd

1 x
Sectlon Ofjicer

'(@f/j{@a

Cid 7. hlllAHA1lﬂAheH

Guwahatl-] & 693
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' WRIT PETITION (c NO. 3577 OF 1999 ~

IN THID GAUHATI HIGH COURT
H couer
‘rmvmg,\

;S ‘r —-—*Bg )Zl'il MeXne. - ‘3

OF ASSAM, NAGALAND, MEGHALAY "l

A, MANIPULR,
MIZORAM AND ARUNACIIAL PRADESTH

Shii Bhagwan Mcenghani
Scnior Accounts Uflicer,
Qltice of the Infand Watcer Authority of tudia,
Minisuv of Surfince Transpont,

Lloverment of ]?uli:g, '
Parameswari Building,
S Floor, Chuuibmri, AT,
Guwahatj - 781 001,

Ro:ni,

g ey

s PETIFIOMER
: -VERSUS-

1. Union of India,
Througl, Beeretny 1o the Govt,
Minisuy of Suhee Transpor,
Governgent of India, Parumesworg Bailding,
S Floor, Chatibari, Ap, ol
Guwaliati - 784 VO1. '

of India,

2. The Chairman,
Idandg Watenw
Borovsyge o
Caottnnercinl Co
NOTOA (U,

avs Authoriy of Indin,

mpiex, Scetion 14,

3. Dy puty Sc:»vntl:uy;

Inlnnd Wge, Wiyn I\t,nllsmifs"u!'-l;n!in,
Minizter or Sunfnee 'I‘immpm .
Government of udia,

Helnd Office B joa. ) 12,
thj,;mmcrcinl Complcx, Scction- 143
(LISt Gautan Budli Nagar)

Pip 201301, Uthar Prades),

1050 6, .Ju.\':ummm,

Chicl Necounts Ullicer,

Inland water Wovs Authority of Iredin
o9 12, COmuereing o
Hqt{'”nn (N anr!'y,

Utiar ety - 201007,

Iumg)h'u,

PrEesy SR BRI DS SN NN

s
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, PRESENT
THE HON BLE MR. JUSTICE D. RIS W.&

o
!°0r the petitioner v» : Mr. 3.1K. Sarma,
Mr. M. Chandan, Advocites,

For the respondent . : Mr. C Choudhuz),
RN | | C.U.8.C. |
- Date of hearing - : 16.12.2002 :
'Ddte of Judgment apd 16.12.2002 ' §

e Owder ' :

JULGMENT AND ORLER |
(ORAL) |

ih::;ud Mr. B.K.
. vpchhoncr assisted b\‘ Mr. M. Ch

:Choudhux) lcamcd ( enty

Sarma, learncd Coun:sc:l for e

anda, learmed counscel and also My, C,

[
=1 . o ‘
al Government Standing Counsel for the \'mon

|
+f 1 This petiton has been
vahdn) of uxc order of unnsfer
conscqucut 1clease mdu of the

tmusfcr the, pt.htxonu who was

legality nind
dated  17.6.1000 (Annexure- '))

filed (;ont.u)vrnin[' the

md
same date. By the aforcsaid ovrder of

| .
wm;v as Senior Accounts oflicer in the

Hcad Quwlcr Office. at Moida was !1.1.1:ql.cncrl to Ginvahoti, The challenge
’-,ls‘ou lhc {,xouud th at the ‘ul\.cxhr.c: nent issued Pursunnt to r\\“l( h the

meant for ..1 P i the
luland Walcnva) Authmxl) of ludi:

;pchhoucx wzm app()lulul vag Head ()n:u ter of tihe

1 which 1 ot Mol /\ccou!mp to n}lll

el the pe hlmm ot sunnt (o the
candidature and on sele
vomcd Lhc yost at, Noad awith the ¢

”_coummc Lhuc il 5 Up(.mm.wtx()u Besides, Sh
o E e

out that the- pcut.onr in o de

B K. Sarum. l('axnvcl Hoenior Coune

abhove
‘adver Lnsuuc.nt oﬂcx c:l Liig

cton and appointment

Xpe LLIU()IX that he w f)uld be ullux\‘t:(l to

St !m!!xu pointed

partmental ;m_)ccc(‘.m;; mitiated *: iunst the
S respoundent No.1 e ;,c.):;cnl against the Intteg . Itwas on his r:vula::u'c: that
}? [ !

/‘/K\\/ | | ) o

o'\Q\
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e mspou_dcut No.1
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'u u Med e
rilo Gunqh atiin 1y

Malcxulu gm ree cord clcml; justfy the o
— the Wnt Petiioner, Ih(. a«lv

Benalty imposed on Lhc
pxcmlsca ofwhich the W

br\”e submx'

|
Crisemeyy (Annexu;e.
ctpondent No..

ntl

T vindjenie the g;i'ounds‘ CL
*elition hgg Institutey,

'

1. It wouly appe

av that the order
xssucd on 11.6.19

29 qud Uie
‘wﬂhout loss of time, Bv

of Lhr: Wt petitio
pelitioney assumcd
Bow he hag ¢

Jutics at (;uu'whcxl.i
Owpleted tiy; e

Would be of no consc:qux.ucc at this belatey Sta

Years, Therefo, e, it

BC 1o unterfeye with tlie
' ,ordcr of 1rausfer which l.ggw been cory plied wiy,,

WG, Shiri S'xmm sul: mx((cd th'u e oflice Memorand g, dnteq)
: 14“‘ DLCLmbu 1993 pmnd(

for Wiy Al

Dusting
YCrune

ce of thc Ccuhul -Go
'I‘cxntoncs oI' North Easte,

of Civiliig,

1t posted in. gy, States ang Union

m Begion o Posling of pig choice. The 1clevagg
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provxsxons of the afoxcsqxd ollice Mcmorandmu Shirj Sarg, subinjrg
render thc writ pcﬁﬁoucr,(ghgib!c for
T’_thy"\u-e'-" ' ’

I'ecensidey .

')Uoméw,j‘bx i1 ¢ ,,i%i-...‘é.LPJl““"
} iSiong of*"“tlu. ollice MCimonugg gy, dinted
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} 7”‘ P mhi ',
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\mﬂ‘m WPty .
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“l) Tenure of p«;:;l_:fm_;[(,lcpu('nliun :-
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'lhcxc was  no dmpu!x. atl the

bar that  the aforesnid
moxanduxn is gpphcablc in rcspccl of the Inland Watenw

Of lndla and hcncc on complelion of two yc

ays Authority
s ii_x the Notth Eastern
"Regg}gys ithc pchhoucr 1s culited to consxdcmho

n lor posting to a place of
; c!}oxcc. Jufav

t, the respondent aulhont) h
g,mplou.cs, namely, Stui M.10
Shauua Scmor /\ccoums Officer
lacla Lmd chcuxu vsl.nu,c'a of the

s also given chivice of
Saha, Rirector, 8hii S
and Shi Mahesl Kumar, U.0.C. 1y the

case, his Cowt iu of (e Opinion that e

sfer to a place of his choice {Moida) is jnst oo
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s
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7. This it petition i disposed of withy e dircction (o the
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"E'-cdmpassio‘nizc grounds and the same grounds ‘exjsted - It is obvious
" that_no specific ground for Bot proceeding to Secunderabad, was
. mentioned. In the representation, dated 22-12-2000, also the applicant

84 Swam)‘sn.ew;'S

-5?;&1_&10:1 o@éx"'hii"s‘égundé&béd.‘ In the firss rep'r.esentation;dased
"9{;0—2900 it was not stated that the applicant bad any family problem.

‘of trifle nature. requires to be considered by the employer, If the
applicant had really any problem, ke should have pointed ‘om:m.e».sms
- mvhichicould beconsidered by the respondents, - tv 213 Saiel el
- ™ The " respondénts *bave considerad the representations of the
applicant and have declined the request of the 2oplicant for foregoing
the promotion, which they had a right to do in terms of O.M., dated
1-10-1981.~ The applicant is a Gazetted Officer. It is seen that he
wants to avoid the transfer from the existing place, Transfcr'is not
‘only incidence of service but is also a condidon of _service.” The
contention of the applicant that there is no exigency for his posting at
Secunderabad cannot be appreciated. It is a matter which is to be
considered by the employer and .not by the employee as to whether
exigency exists or Bot.: naser o ey
The Tribunal is not the Appellate Authority to consider the
administrative exigency. The legal position is well settled on this
point vide N.H.P, Corporation Ld. v. §r: Bhagwen and Shiv Prakash
(2001 (2) SCSLJ 396), Srate of Madkya Pradesh and anotier v. 5.5,
Kourav and others (1995 SC 1058) and S$B7 v, Anjern Serval and
others (JT 2001 (5) SC 203). The applicant cannot be grasted the
relief of considering his promotica 2t the places mentioaed by him in
this O.A. No direction can 2lso be given by (52 Tribunal for
the applicant 10 stay 3t local siation. Conscquentiy. the apphication is
dismissed. No order as to costs, ,
{ Ranjit Kumar Biswas v. Urien of india cnd others, 10/2002,
Swamysnews 83, (Calcung), date of judgment §-3.2002. ]

0.4. No. 234 of 2001
V/ ‘
166

The department cannot deny the application for transfer of choice
of posting, if the emplovee has completed the required number of
years of service in the transferred office

ing

Facts: Tue applicant was mitially appointed as Lower DEVE"S!Q?? ,

Clerk under the Kolkata Regional Office of ize Kendriva Vidy
Sangathan.  Thereafter, oa his sefection thr

ORI st s

cugh  Departmental

LT PR

e e,

‘1

SwamysnewS . - . 2 8 - e O.&‘o‘b-er',i ‘5002

o

post of Assistant and transfefed to Silehar Regional Office s such.

~ He joined at Silchar on 3{-10-1995:. In this application under Section -

19 of the Administratjve Tribunals Act; the applicant has challenged
the transfer order, dated ..13-11-2000, and order, ‘dated 4-12-2001,

“whereby the fespondents have rejected the representation of the

. 2pplicant for his choice of posting. The applicant has been transferred
; from Regiopal Office, Silchar to Regional Office, New Delhi.. Tha

"completed more-than 5 years' service in the N.E. Region had acguired
g :f@r;fhis:xs&mc«cwposﬁng -az’*"xx‘td‘fimta'in*-cod'x‘cm:y with the transfer

" and posting guidelines. - The respondents have not followed the

direction of this Tribunal in 0.A. No. 423 of 2000, dated 5-6-2001

directing the respondents to consider the case of the applicant for his

choice of posting. . The applicant submitted thar the applicant had
challenged the transfer order, dated 13-11-2000, in 0.A. No. 423 of
2000. In the proceedings before this Tribunal, the Respondents had
stated that the case of the applicant for transfer 10 Kolkata could not be
considered  because  of pendency  of disciplinary proceedings.,
Considering the fact that the applicant had completed his tenure in
N.E. region, ‘this Bench- by order, dated 5-6-2001, in the

~afdrementionsd O.A. directed the respondents 1o reconsider the case

of the applicant for reposting to Kolkats withou being influenced by
e pendency of the deparimental proceeding. The respondents have
ardurarily rejected the claim of the applicant for his choice posting in

viclation of the direction of this Tribunal in Q.A. No. 423 of 2000.

facts are not in dispuie.  The impugred order of
1-2000, has been subject matter of adjudication

The direction was given io e TESPORCeNs (o
cangt case of the applicant for choice of posting.  The
suomission made by the Respondents that the applicant has not made

aay application for choice of posting cannot be accepled, because the

't had come before this Tribunal for consideration of choice of
No material has beeq placed on behalf of the respondents to
@t the transfer guidelines issued by the Respondeats vice their
fetter, datad 25-1-2000, are not applicable to the applicant.

As meationed above, it is stated in Para. 19 of the £
idelines apply 10 non-teacking swaff aiso 10 the extent
eference (o the guidelines does not show that the s Kin
nal Office is outside the purviaw of transier guidelipes.
ission of the Responcents on the materiaj before us caanot be
¢d. The rsjection of the clzim of the appiicant in the impug
er, dared $-12-2001, is 1ot -Considersd justifled, as the same |

;
b
an
(&
(%]

- Examination he was appoinied to the post of UNC at Kolkata Regional

Office. By orer, dated 15-9-1995, the applicant Was promoter (o the -

cant, having
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based on zvy material. - Normally, the trensfer orders Lafe aot -

interfered by the Tribunal unless the orders are found to be arbitrary;

rala fide or without jurisdiction. The applicant had come before this <
Tribunal earlier. . The respondents were directed to reconsider his &
request. Again his request was turned down taking a new stand..  The

rejection of applicant’s representation could not be supported by “any

material. | The impugned order, dated 4-12-2001, js found (0 be™

B TR
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>

The respondznts are directed to consider the case of the applicant for
transfer to his choice of posting at Kolkata as per guidelines, dated
25-1-2000, and to accommodate the applicant at Kolkata against
existing available vacancy. The Respondents are directed to complete

e process ‘witin' a month of ‘the recéipt 61 this order.” “The ‘ntefim -

order, dated 3-1-2002, shall coatinue to operate till the completion of
the exercise., - ' AR

Application is allowed zs indicated above. There shall however,

no order as o costs. , . S -
[ Tepan Kumar Chakraborty v. Union of India and others, 1012002,
SwamysnewS 84, (Guwekant), date of Jjudgment 1-3-2002, ] -

. .. 0.A. No. 487 of 2001

' Casual labourers who are cmployed for a Jong period are to be

regularized on Group ‘D' post

Facts: This batch of applicatiofs ariscs out of 2 common cause of

action and 3!l &é applicants are similarly placed. Thercfore, these are
ing decided by this common order. The applicants in all the above
O.As.. exespt the applicant in D.AL No. 162 of 2000, are also
i I ot from the date the same was extended 10
s w ngaged as daily-wages casual

71983, to e order of the Apex
of Personmel and Training side O.M., dated
guidelines for recruifment of casual workers and
persens oo daily-wages. The applicasts have ail been granted
Temporary Stztus under this scheme with effect from 1-9-1993, and

LR R
tiey have 2l been camning their increments in the thes scale of

the Fith Pay Commissioa’s recommendations.
cants in these O.As. are that, Gzy are all employed
zivre of work and have besz in the service of the
) for the last more thzp 20 years, but they are pot being
sularized. Trey seek directions to the respondents to consider their
cases for regulznzation cn Group ‘D’ posts fonhwith within the
ewark of guidelines issuzd :

' FA [N . .

The impﬁghéd d}d;zr; dated 4-12-2_(50,1,, is accordingly set aside. ..

by TOM., dated 7-6-1988 ‘and

3

PR,

.

. October, 2002

2 ﬁ'}‘a\_r..?. ;- Rz, R
sconsequential  benefits, They are

along - with Zall

10-9-1993 Yand Il ;consequent .
ve ntinle. in srvice,Only as Temporary Stats

appreheasive that if they ¢o

“casual Tabot withont beiig Foghlaned. ihey wil be deprved of
petsionary benefits d'&sp%té having put in long year of service. - o
(5 Bl g L AL N Wt (I L T lele T,

U e e R S UL ROV AT
) I Held:' %
carefully perused the guidelines contained in O.M., dated 7-6-1988,
and 10-9-1993. Para. 5 of the Scheme for grant of Temporary Status
and regularization lists out certain benefits which accrue to the casual
labour after. they attain Temporary Status. Para. 6 states that no
benefits other than those specified in Para. 5 will be admissible to
casual labour with Temporary Status. Para. 5 (v) states as under:—

TSO% OF the serVice réadered undef Temporary Status wodld be
~- counted in the purpose’ of retirement benefits afier their

" regularization’’ (emphasis supplied).~ __., - .
A clear meaning of this clause is that, unless the casual labour are
regularized, "i.e., absorbed against regular ‘vacancies; the service
readered under Temporary Status would be of no consequence in so
far as the retirement bencefits are concened. Obviously, this is the
main cause of grievance to the applicants that they are pot being
regularized and ar¢ likely to be deprived of the pensionary bencfits. -

It is clear from the above that the department is required to
review its need for deployment of casual labour, by reassessing the
work being done by the casual workers o see whether the same could
be estrusted 1o the regular employees. It also provides that in case
where it is not possible to entrust all the items of work now being
handled by the casual workers to the existing regular staff, additional
regular posts may be created to the barest minimum necessary, with
the concurreuce of the Ministry of Finance.. The applicants have
coniawed with the department over a very long period. Obviously, it
has zot been possible for a department to entrust the work being
hancled by these casual workers to the existing regular emplovees. In
such a situation, the respondents were required to create adgitional
reguiar posts so that the need to continue the casuzl workers was
obviated. Apparently, the respondents do not appear to have taken any
step in this direction and have thus failed to foliow an esseatial step
provided in the guidelines. The consequence of such a failure on the
part of the department would be that, the applicants would continue to
rem3in as Temporary Status casual labour and may retire in that
capacity without having aoy benefit of the pensionary benefits. The
Government considered as mode! employer cannot let this exploitative
sifuation 0 coptinue and must take immediate action for creaiing as
mzoy oumber of regular posts as the number of Temporary Status
casual workers at least equal (0 those who have continued in the
service of the department for more than 3 years. It is clear that they
are working against work of regular natre whereas the casual labour

“We have heard the flearned Counsel for the parties and
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Original Application No.206 o 2o0n
Date of Qrder This e .‘3”‘ Doy of August, 2005,
LHON'BLI .f\"iR JUSTICL (;'.SlV/\!_(‘.'\J/\T“’;A‘v’l( AetHAL !"{MAN

Shri Hun.m;.,e«!m Rannjon Sabya, ’,
" Asgistant ¢ uumm"mum Cetitral 14 xuw
Dibeugarh, Assam.

By Advoc.nu} MLl Sk ?\h M. Cliady,
Mr, S Nath,

Applicant

~Vergug-

Lo "The wnion of india,
~ Represented by Secretury to the
Government of India,
,  Ministry of Vinance
4i. . - Departinent of Revenue,
7 Nordh Block -

Nowl)ellu-l Looy

20 Centinl 13 ().ud of l.xum‘ e G toggs
T o, of Indin,
S Through jts ¢ h mnmn leh Block -
o T NewDelhi, -

R Hw Chiel ¢ mnnuwmnu
Centenl 12 xetsgy and Custom:
Shitlong Zong, anlmhw | L .

~fruml~«n|‘¢

: By /‘\(lvm.‘nlv'l\;,{:./\J'_.( LT IR W A TR Pl

ORVER (ORAL)
~SiiTeaRAIN, (v . ),

.
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?'J.'hc_*. n))lif't‘mi‘ is working ns Assistigg Commissionor, Contrnl
{

Exe lqofnt I)li)rnumh Assam. The applicant is aggrieve by 1he

lran: ,ior order dnl: d 0108 2005 Annox o AY by oswelicl e has heeny

t cmsleued Lo § h;!gnm;, X Hygrs. w;nmmq Phe aption tmm* !wd in the

w2

T samn
! PN

transfer proforma t'/\mmxnrv ‘3}.. The grietance of the upp’)c anl is Lhiak

f

though the res;u.:)m.lr~ulf> had an( ' for options o the applicnnt hnd

»

opted for five plnﬁw us shown in the uption tﬂ:,ai,z,vm(,?ni; Annexure D

#

he has not; b(:(:n gi*s,.nren transfor 1o an vy ol the

; : Ploses apted by hilm, J¢

e

M



| e

L .smrcd that I/w transfor ordors are made only ou rotation basis and

o uot' orn m;'coun I: (.)[i'ea.m'gc?m"_y of administration nor i Public interest,

2.' We hav - heard MrJ.L.Sarkar, learned counsel assisted by

,-;ML M(“lmndo fg;;r the appiiramt, and Mr./-\.}'{.(Jlmmlhu’ry, learned

".vrAddl(,(,-.. npp@.urinu for llw I!nu[mndc‘nl

Mr . Sarkor counsel

‘;s‘?”lor lh apphmnl, sulmnl

ﬂ B

sleroartlnll(‘e mnd ihc-u {fore «

it llu- applicant’s wile i sullering from

dies cannol nee ompany the applicant to

hl”Oll(j, a luuh utmmlv mld plm . He submits that the respondent
Loy o,

should hasve gnvuu the npplu.ml KD
2

Vlmsiing cither ot Silehar or at

uw hall Wll(‘io Hl(‘l‘v were vne ey, Mr 1.

Savkar, linrttyey <thinmgls
W Tl

is agpainst !lw norms of e tran:

e".lu)' an(,,!_ against the uplinnq given by the applicant. He also

ibmits Lllut le 3 Respondent. hing wuu-(l the transter arder ig o
ne-

y lho counsed also poinked out 1h

Sob posting given Lo

_e_v'en ALl_mn tour Posts are skl vacan!: as evident

e l,mnelm oulor dated 1. 832005 namely: Tezpar, Nnguiuf.

u“i!‘t‘m arecentroslod with the

Ml‘.Choudh{ ci on heholl of the pos vordents hnve submit(od thel,
Yil', |

opphcu ' 30!1 0n |malmg| al Shitlong swhich is o healthy slations

A 3 .
nd LhaLGuwalmIi and Silehar swere given 1o more deserving hand.,
- \

S am of e view that the application can e disposed ol at (e

i il,d_missi(m stago itell Admittedly tonr post= are scen vacant and it

sl.aled that: Lhe npplu ant will he qnlmhml if his case s considered for

tran fc,r u(hcr at l(.-/,pur Nagaon or Imsukm. The 3t Respondent

had called (or oplmn from the npplu ant and the applicant. had opted

*'Sllchar, Guwahall Kolkata, An'port 1G1 Anpm*t New D(ﬂlhi K

andla.”
QW |

e policy

Al even assuming that

S,



"i

Ihe prc et l‘l‘(_)lisl'cr order shows Ilml‘ the transtors are offected (o the

,‘Northeaslern Hogmn alone, of course  from ontside rvginn (Kolkata)

(‘u o

also. lhe npplu;mn is a resident of Silchar and his wile is stated Lo be

Sllffermg from Osteraurthritics and that. the climatic condition of

'”Ghlllung wnll nok suit her nilment,

TP “\
RPN .

be(]‘.ll effccted fo Silchar and Guwahati, |

Fhind that the transfors had nlready

also find that thore are still

tour vacancics availnhle ot Mogaon, Toerpur, Tineakin nnd PDimsapur,

lhm (-lm o, b divect the applicant (o -,nhum aodetuiled vepresentation (o

Lhe 3 Responddnt within o peviod of tew daye from tosdny potiting

out his readingss o any of the aloresaid first three places. If such

representation is made, the 3 yocpondent will consider the case of

the applicant (or Posting in any of the three places namely: Nagoon

Central Excise, Tezpur Contyal 1y jie or Tk Content Exciso and

pass orders within Lo weoks thorenttor, the npplicant is nat

released alvendy the came shiadl ot e Given atbeel o, sa tar the

. o osapplicant is copecrned, TN e e ob the opplicont i divpoced ol ns

directed herein ahove.

Application s dicposed of ms abave ot e adhimizgsion slogge

mned te b true Caes
- wfha wf3fan

se?

. ergea et
Section Officer (Judl)
Centrnl Adminizirative T.ibunsl

uIrEEi—k
GUWAHAD-S.
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, . o ' .Applicant(
DR"SG‘?’W\AY Loruay @M . ppliciat(s)
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UV oo OEIP PPV Zor&wes

...Respondent(s)

Knew all men by these presents that the ahove xa*red Applicant do Lefehi appeint,
nominate . and congti

¢i?

t onstitute  Sri “. nik Chanda, Sri $.Nolk. § Cheudb.
G d/\arwwdx?{ Advocaie(s) and such of beiow rpctmnpf’r.i Ady vocate(s) a

and Sri
o) :Zah accept
this V -‘LT\ CALATNAM

NAMA 10 be my/our true and lawhil Aduma‘g{ 3 o annenr and act for
s B

e/ us Lu e al)() ve noted case and for that puipose o do all acis wucu:’(‘ ver i that
connection inc

iuding depositing or drawing monsy, filing i m or taking out
of cu‘npcs tion ete. for meus and on my/our behalf and I'We

{ papers, deeds
le fran

gies “}rafﬁ 4(100n*ﬁfn
- all such acts to be mine/our for all intends and purposss. In case of non- -pavirent of the
stipulated fee in full no Advocate(s) shali be hound to appear and/or act on mviour
bt\p aif, ‘ ‘

In wiingss whereof ;Yw hereunio sef my:

our hand on ihis the 10 day of felroasy
2006. : S

Recetved from the Executs 1., M,

LY

\
|
And cmm T:! .

satisfied and accepted. - ' Senior Advocate will lead me/us in fhe case,
« ’ -
\‘rf“” : S
) ’ ‘
Advocate ' Advocate - Xdvocate: '







e

“ﬁv

B yn the Central Administrative ’l}ﬁbunal,
\ Guwabhati. ji

pH 3%7/08

In th jmatte'r of”:
0.A.Mo0.370f 200K

4
“ e !2}/‘1 / : \@ﬁ@’ Applicant

Vs.

Union of India & ors.
Respondents

I, A. K. Chaudhuri, Addl. Central Govt. Standing Counsel. Central
Administrative Tribunal, Guwahati. hereby enter appearance on hehalf of the
Union of India & Respondents Nos. _,?f—« f in the above case.

Given under my hand & seal on this the // Z{ day of /B/ 2008 .

9

(A.K. Chaudhuri)
Addl. C.G.S.C.



